A

IM . THE CENTRAL ACMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH
NEW DELHI '

OD.R. Noe. 1970/97

Noy Delhi this the 11th day of September, 1997
Hon'ble Smt,.Lakehmi Swaminathan, Member (3)

Shri Amal Kanti Kanjilal

son of lgte Lalit Mohan Kanjilal

a retjred Central Govt,pensionsr,
regident of Ganguli Bagan Govt,
Guarter, fiat No,T=7, Block No,.1E
Czlcutta and on behalf of all other
Central Govt,pensioners,

(NORB for the applicant ) se« PApnplicant

Ve,

1e Unicn of India service through
Sscretary, Ministry of Fimance,
Oepartment of Expenditurs,
Govt.of India, Neu Dslhi=1

2, Secretsly, Ministry of Personnel/
Public Grievance and Pension,
Department of Pension and Pensicnersa
Welfare, Lok Nayek Bhawan, Khan Markset,
New Delhi=3

(Mons for the respondents ) .se Respondents

DROZR (0RaL)

(Hon'ble Smt.Lakshmi Swamin:than, Member (3}

" Nona for the gpplicant. I have sesn the letter
of the epplicant dated 13,8,97 seeking decision on this
applicaticn on merits on the basis of the grounds put fortn
in the spplication and uith the reguest that ths same may
be communicated to him. at Calcutta,
Zs The main relief claimed by the gpplicant in this

case is that the respondents should be directed to extend

the bensefit of granting He.R.fs to all the Central Govt,
Pensicners gt ths same ratg,uith interest, as admisgsible

to the servimg employess on the day of retiremont of an
individual pensicner and to extend the bsnefit of tins tao
time mvision made in the matter of granting H.R.h, to
the serving employees alsc te the pensicnars on thé

23am® rats,

3, On perusal of thse application, it app2ars toc be

. . S cnfered
an application in the nature Oiﬁpubliaglitigatign and also

G




involves policy mattersof the Govt.to decide paywent of
H.R.Pe -as claimed by the applicanﬁ)and.Sannot)thsrefore,
bs taken in ths context of a service grisvancs which is

to be dealt with by the Central Aduinistrative Tribunal,

4, In the facts and circumstances of the casa,
I find that this 0.4, is not maintainable under the
provision of the Administrative Tribunals Act and ths
same is accordingly dismissed gt the admission stajs,
o< G Q;QZEL/’;/)
(5mt.Lzkshmi Suwaminathan )
Member (3J)



